============ Forwarded message ============

From: Abhishek Srivastava <Abhishek.Srivastava@sembcorp.com>

To: "secy@cercind.gov.in"<secy@cercind.gov.in>, "Shilpa Agarwal"<shilpa@cercind.gov.in>

Cc: "Mahesh Vipradas"<Mahesh.Vipradas@sembcorp.com>

Date: Mon, 29 Jun 2026 17:56:42 +0530

Subject: FW: Sembcorp Additional Comments on Hon'ble CERC Draft (GNA) 4th Amendment regulation-
2026

SC-Restricted

Dear Sir/f madam,

Further to Comments submitted in trailing mail, please find enclosed Sembcorp additional
comments on draft (Connectivity and General Network Access to the inter-State Transmission
System) (Fourth Amendment) Regulations, 2026 for kind consideration of Hon?ble Commission.

Request to kindly consider the same while finalisation of draft regulation and may kindly share the
link of public hearing.

Thanks & regards
Abhishek Srivastava
AVP- Sembcorp
Mob: 8745034244
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SC-Restricted

Additional Comments on Hon’ble CERC draft (Connectivity and General Network Access to
the inter-State Transmission System) (Fourth Amendment) Regulations, 2026

Additional Comments:

With respect to applications for Non-Solar Hour Connectivity, Regulation 5.2(g) and
Annexure-lV, Clause 1(e) of the Connectivity Regulations provide that the Scheduled
Commercial Operation Date (SCOD) shall not be later than 24 months from the date of
issuance of the in-principle grant of Connectivity. The relevant provisions are reproduced
below for ease of reference:

Regulation 5.2(g)

“..the scheduled date of commercial operation (SCOD) shall not be later than 24 months
from the date of in-principle grant of Connectivity by the Nodal Agency...”

Annexure-1V, Clause 1(e)

“The scheduled date of commercial operation shall not be later than 24 months from the date
of in-principle grant of Connectivity by the Nodal Agency or firm start date of Connectivity,
whichever is later.”

It is submitted that applications for Non-Solar Hour Connectivity were initially required to be
filed by 8 Dec'25, being three months from the effectiveness of the Third Amendment to the
Connectivity Regulations, and the timeline was subsequently extended to 14 Feb'26 (+75
days). Accordingly, several developers exercising ROFR submitted their applications on or
before 8 Dec'25.

At the time of application, developers could only estimate the likely timeline for issuance of
the in-principle grant of Connectivity. For instance, on the reasonable assumption that in-
principle grants would be issued by around Feb'26, applicants indicated SCODs of, say,
Feb'28, i.e., 24 months from the anticipated date of grant.

However, due to significant delays in conduct of CMETS and processing of the applications,
most of these cases are now being considered in Jun—Jul'26, with issuance of in-principle
grants expected only in Aug—Sep'26. Consequently, the SCODs indicated in the original
applications no longer provide the applicants the full 24-month period envisaged under the
Regulations from the date of in-principle grant.

CTU has indicated that the SCOD submitted at the application stage cannot be revised.
However, such SCODs were based only on estimated timelines for issuance of the in-
principle grant and were not intended to curtail the regulatory period available for project
commissioning. The clear intent of Regulation 5.2(g) and Annexure-IV, Clause 1(e) is to
provide developers up to 24 months from the actual issuance of the in-principle grant of
Connectivity (or firm start date, where applicable) for achieving commissioning.

In view of the above, it is respectfully requested that the Hon’ble Commission issue an
appropriate clarification that, for Non-Solar Hour Connectivity applications, the SCOD shall
be reckoned as up to 24 months from the actual date of issuance of the in-principle grant of
Connectivity (or firm start date of Connectivity, whichever is later), irrespective of the
tentative SCOD indicated at the application stage. This would ensure that applicants receive
the full commissioning period contemplated under the Regulations and would be consistent
with the regulatory intent underlying these provisions

SC-Restricted



